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House to a matter of urgent public impor-
tance under Rule 377.

18 residential schools were set up
during the Sixth Five year Plan in the
tribal areas of Chhotanagpur and Santhal
Pargana for promoting education among
them and for their all round development.
In all the 18 schools, provision was made
for study and boarding and lodging of
100 students each. Medical and other
facilities were also provided to them. Most
of these schools are in my constituency
major portion of which falls in the Chhota-
nagpur area. The condition of many
schools located in Chandwa and Balumath
in Palamu district is bad. Due to non
allocation of funds after the Sixth Five
Year Plan students have left the hostels.
Many residential schools have closed during
this year and salaries have not been paid
to teachers, cooks and other employees
working there. [ have drawn the attention
of the Bihar Government to this problem
through several letters but in vain.

Therefore, my humble request is that
besides providing adequate allocation for
the smooth functioning of these schools
during 1987-88 and 1988-89, arrears of
previous years should also be paid. The
Government should seriously implement
the schemes meant for improving the life of
tribals and take necessary steps in that
direction immediately. Otherwise exploiters
will try to take advantage of the helpless-
ness of innocent tribals.

[English)

(v) Demand for certain basic ameni-
ties to the slum dwellers in Delhi

*SHRI ANADI CHARAN DAS (Jaipur):
The number of slum dwellers in Delhi is
about 20 lakhs. They are living in the
slum areas in a very miserable condition.
There is no provision of drimking water,
electricity, health care facility and schools
for the slum children. In the absence of
proper basic amenities the slum dwellers
are living like animals. When the people
of this metropolitan city are enjoying all
comforts these lakhs of slum dwellers are
passing their days in great misery. Whether

*The speech was originally delivered in
Oriya.
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a man is born in the house of a rich man,
or in the cottage of a poor man or in slum
or in the drain pipe kept at the roadside,
he is entitled to get these basic amenities,
because he is a citizen of India.
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As such, I urge upon the Government
to allot 40 yards of land to each slum
dweller in Delhi. Every slum dweller should
be issued with a ration card. Adequate
health care and proper education facilities
should be provided to them. I hope the
Government will take necessary steps in this
regard.

(vi) Demand for more facilities at
Paradeep Port to increase export of
iron ore from Orissa.

SHRI JAYANTI PATNAIK (Cuttack) :
At present, the total annual export of iron
ore from Orissa is less than 2 million
tonnes. According to a study, the existing
iron ore mines would be able to produce
adequate quantitiecs of iron ore for an
annual export of about 6 to 7 million
tonnes. It has also been established that
increase in production of iron ore from the
cxisting mines will not involve any appre-
ciable additional investment but will
increase employment opportunities in pre-
dominantly tribal areas.

In order to enable export of iron ore
of the order of 6-7 million tonnes per
annum through Paradip port, it would be
necessary to provide the following faci-
lities :

(i) Deepening of the approach channel
and harbour to enable loading of
vessels up to 200,000 DWT capa-
city from existing 60,000 DWT.

(ii) Increase the efficiency of the load-
ing system to achieve a loading
rate of 8,000 tonnes per hour.

(iii) Dredging arrangement to maintain
the draft of the approach channel
and harbour around the year and
salvaging of the dredgers which
have blocked the passage of the
approach channel.

In the interest of the State of Orissa
and for increasing foreign exchange ecarn-
ings, I demand that above facilities be pro-

ided at Paradip port forthwith.



417 Mazrter Under
Rule 377

Assistance from foreign Governments
has been availed of 'by Government of
India in developing facilities at Visakha-
patnam outer harbour and port. In thecsame
way, it should be sought and used for the
Paradip port.

[ Transiation)

(vii) Demand for stringest measures
to root out corruption s as to lift
the poor above the poverty line.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Speaker, Sir, the Central
Government is running Self Employment
and several other schemes in the rural
areas for the upliftment of the poor and
those living below the poverty line. But
keceping in view thc funds that are spent on
these schemes we -have gghieved success for
namsake only. Besidés, the people are
suffering losses instead of gains from the
things they have got through bank loans
and are thereby unable to repay ‘Back their
loans. Corruption is primarily responsible
for the failure of these schemes and there-
fore, I fecel that stringent measures should
be taken for its eradication.

[English]

(viii) Demand for University status
to Jumia Millia. ’

SHRI JITENDRA PRASADA (Shah-
jahanpur) : I would like to draw the atten-
tion of the Government towards the dis-
tressing delay in granting the status of a
University to the great historic national
educational institution, the Jamia Millia,
Delhi, which has, duying the last 60 ycars
since its establishment in 1920, stood as a
proud symbol of nartional resurgence and
communal amity and harmony.

It may be recalled that this institution
was founded at the call of the Father of
our Nation, Mahatma Gandhi, during the
boycott movement—the most arduous of
our national movements. Most of the
stalwarts of our freedom struggle like
Maulana Mohammed Ali, Maulana Azad,
Hakim Ajmal Khan, Devdas Gandhi, Jamna
Lal Bajaj, Zakir Hussain and others, were
at one time or the other associated with
this great institution as its functionaries or

teachers.
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The University Graf§ "e@ohimission has
already recommended that this institution
should be granted the status of a univer-
sity. The recommendation has been lying
with the Ministry of Human Resource
Development for the last several months.

A favourable decision needs to be taken
at the earliest to accord Jamia Millia its
due place as was acknowledged by Pt.
Jawaharlal Nehru who has said that the
Jamia Millia not only raise a strong force
of freedom fighters but also serve the
narion in many other .ways. How can we
ever forget its services ?

[ Transiation)

(ix) Demand for a tourist centre at
Sewan Gopalganj in Bihar.

SHRI KALI PRASAD PANDEY
(Gopalganj) : Mr. Speaker, Sir, pilgrims
from all parts of the country and abroad
come and visit the famous historical Devi
Temple on Sewan Gopalganj Main Road in
district Gopalganj in Bihar. The barren
land around the temple has been beautified
by the Bihar Government at a cost of Rs,
11 lakh by planting trees and construction
of ponds. The number of tourists is fast
increasing but they are facing great diffi-
cufiies due 1o lack of lodging facilities.

Therefore, T would request the Minister
of Tourism (o set up a tourist centre at
Gopalganj in Bihar for the benefit of
tourists.

12.23 hrs.

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINIS-
TER—Contd

| English]

MR. SPEAKER : Now we will take up
the No-Confidence Motion.

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARE
(SHRI P.V. NARASIMHA RAQ) : Mr.
Speaker Sir, by all accounts we have had a
tempestuous d#bate. Passions ran high.
Charges mostly at the personal level were



